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282-96 	' 	. 	 Mr.K.Choudhury for the applicant 

Mr.S.li Sr.C.G.S.Co for the respon- 
- 	 ' d.ents.k 	zasis  

The case of the applicant is 
orn 	- • 

. F. 	Rs. : 	 that although he has been working as 
50/- 

ted vdo a 	asua]. Labourer since August 1986- 

/1311 No..7JO ' 	 under the Ministry of 4-  Forest a4n 
atd the State Forest service College at 

]3ornihat, 	ssam 1  me k Is not being 
regularised while other casual labour- 

(4. 'ers are being regularised.ljance is 

• 
placed upon the policy circular issued 

tby the Department of Personnel and 
:Tralning  dated 7-5-85 and further 

circulars. Grievance is also made that 
• his repeated representatio 	seeking 

• regularisatlon have not been replied. 
Consequently an apprehension Is enter- 
tamed that his service may be dis- 

• 

I 	 continu4t any time. 

The policy circular Annexure 2 
takes a note of a- fact that casual 

workers belongto the weaker section 

t of the society will be put to undue 
I 	

hardship If their serviced is termiria- 

ted and policy guideline were Issued 

for regularisation of staff in Group D 

contd 	- 

-* 



c 
OA/1A/CP/HA 	?/ No. 	 O.A. 	4/9 

Th DA.TE. FlOE NOTE 	-  

'post' The applicant has stated that he 

belongs to backward class of Yogi Caste 

which is recognised as OBC in the 6tate 

of 'ssam. We see no reason as to why 
kiiA &r-t. 

the applicant had denied the benefit 

of the policy guidelines and the vari-
ous regularisation schem3which have 

been formulated by the Government. We 

do not know whether the applicant has 

not been found eligible for regularisa-

tion within the frame work ax of the 

policy and the scheme. We therefore, 
l  think that it is Jmxlaz a fit case to 

considered by the respondents thugh/ 

"their appropriate department parti uar1 

1 as it appears that the applicant hare-
'filed representationon 23-95 and 
4-'12-95 which have not been replied. 

The decision taken in the matter shall 

be conveyed to this Triunal. The 

respondents are directed not to term&- 
nate the service of the applicant 

further orders. Liberty,  to the respon- 

dents to apply if any variation is 

necessary in this directione. 

-O.A, is admitted. Issue notiq 

to the respondents. 8 weeks for wiAttezj 

'statement. Adjourned for orders to  

p.- 10th.  April 1996 •  

' Member 	 Vjce-Chairman 

282-96 
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30.5.96 	 M S.-.A1i, 1earne 	Sr. C.G.S.C. I  for 

the respondents. Written. statement has been 

	

• 	 submitted. 	— 

	

\, 	 List for hearing on 3.7.96. 

/ 

; 	ed 	 QJ 
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c 	e' 3.7.96 
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29.8.96 
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Member (A) 

Member (J) 

Mr K.Choudhuy for the applic ant. 
Adjourned for hearing to 31.7 .96. 

Me 

Mr Q.S.1(utubuddin for the applicant.. 
Mr S.Ali,Sr.c.G.S.c for the respondents 
seeks one month time to enable him to file 
additional written statement. 

Hearing adjourned to 29.8.96. Mr 

All may submit additional written state-
ment with copy to the counsel of the 
opposite party. 

Menter 

Mr Q. $.Kutubuddin for the applicant. 

Mr S.Ali,Sr.C.G.S.0  for the respondents. 

Mr Ali has submitted additional 

written statement and copy of the same 

has been served on the counsel of the 

applicant. 

List for hearing on 26.9.96. 

Member 
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O.A. 34 of 1996 

/ IL 
) yVc 	

'At<- L 	- 
. 	 Mr 	(.cfliiHihivR,R 	f,w- -l-.-. 

- 	 wi iLIL L11 appilLdflL. 

Mr. 	S.Ali,Sr. 	C.G.S.C. 	for 	the. 

............. 
	

respondents. List for hearing on 14.11.1996. 

Member 

trd 

14.11.96 

); 	 .. 

; 

I 

nkin 

'I 

8.4.97 

v7C 
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None for the applicant. 

Mr. S. Au, Sr. C.G.S.C. for the 

respondents. 

List for hearing on 13.12.1996. 

Member 

Mr S.AU ,learned Sr .C.G4S.0 is present 

for the respondents. 

List for hearing on 26.5.1997. 

Me her 	 Vice-Chairman 

Mr/S. A1y submit/ that ,/he ys/ 
relates o Tripj%a and it/will bconvp.tuie 	tIn 

if the /ase i/'taken up,6t Agarala. ,I~'et +ie  JI 
case ky€ hea~ at AgaAa1a wneveV we/sit 

notiy'(ed1yr. 	
d71 of /Vearin7 will be 

-4 
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26 5 97 	 Mr G K 	Bhattacharyya is npt the 

counsel for th applicant as shown in the 

cause list. However, Mr K. Choudhury is one 

'of4  •the counsel appearing on bhalf i of the 

counsel for the applicant in this case. He is 

not present. The case is dismissed for 

default. 

¶ 	L- k,  
Member 	 Vice-Chairman 

nkm 
f/&! --- Pf/- 

1 -'6-97 	In view of the order passed in Misc. 

KOf 	4 	Petition No.172/97 the Original pp1iation cte
is restored to file. 

Let this case be 1istd for hearing 
on 31797e 

/ 	
Mcnher 	 Viehrman 

All 

4T 

. 	 I  
--- 

	

i1-997 	 Case is ready for hearing. Case vr~
is adjourned till 8-1-98 forhearihg. 

M 	r 	 Vice-Chairman 

CJJ'> 8.1.98 	Let the case be listed for Iaring 

	

S 	on 30 • 3 .98 . 

6- 
(CJL 	

Member 	 'Vice-Chairman 

pg 
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• 	jy30.0-98 	Let this case be listed for hearing on 

__ 	V2harman 
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,Nb'tes of the, Registry,: 

 

Order ofthe ThbuaI 

  

1.7.98 The 	Principal, 	State 	Forest 

College, Burnihat, shall appear before 

this TribunaL on 17.7.98 in view of the 

stand taken in the written statement and 

the additional written statement. 
copy of this order shall 

be furnished to I1r S. Mi 
learned Sr. C.G.S.C. 

ftcJJ' 

"4 

C  '/ Vi c 

In spite of issuance of notice 

the Principal has not turns up. We also 

gave ordertô furnish a copy of the 

order dated 1-7-98 to Mr.S.Ali, to take 

immediate steps. The principal s not 

present to-day. 

Issue rotice to the Principal why 

appropriate steps shall not be taken. 

Notice is returnable by 2 weeks. 

Office to send  by registered post. 

List it on 4-8-98 for hearing. 

member 	 'haCan 

I 	 By Order 

2LFi 
7/ft et 

9- 

,  

n km 

17-7 

~0611VA 
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nkm 

Heard the learned counsel for the 

parties. Hearing concluded. Judgment 

de1ivered in open court, kept in 

separate sheets. The application is 

disposed of. No order as to costs. 

Meniber 	 Vice-Chairman 
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CENT.R2JJ  ADMINISTRàTIVj TRIEiJNAL 
GU.AHATI F3NCH : :':GTJWAIjzTI-5. 

- 	 U.A.N0, 34 	Of 1996 

DATE OF 	 4.8.1998 

	

 

H Shrj Bichitra Nath 	(PETrrIomR(s) 

	

Mr Q.S. Kutubudhjn 	
ADVOCATJ FOR "IlE  

PETITIO1'.R(S) 

ViRSUS 

Union of India and others 

Mr S. AU, Sr. C.G.S.C. 

THE ROKIRL,4 MR JUSTICE D.N. BARUAH, VICE-CHAIRMAN 

THF HON'BLEMR G.L. SANGLYINE, ADMINISTRATIVE MEMBER 

• 1. Whether- Reporters of localpapers may be allowed to 
• 	see theJudgrncnt I 

2.- To be referred to the Reporter or not ? 

3. Whether their Lordships wish to see the fair copy 
of the judgrnnt ? 

4. 	hether the Judgment is to be circulatd to the ether 
Benches 7 

Judgraent delivered by Hon'ble Vfce-Chairj 

4 

---- 	 t-- 	 - 	. S- 	
: 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GtJWAHATI BENCH 

Original Application No.34 of 1996 

Date of decision: This the 4th day of August 1998 

The Hon'ble Mr Justice D.N. Baruah, Vice-Chairman 

The Hon'ble Mr G.L. Sanglyine, Administrative Member 

Shri Bichitra Nath, 
Casual Worker in the 
Office of the Principal, 
State Forest Service College, 
Burnihat, Assam 	 Applicant 
By Advocate Mr S. Kutubudhin. 

- versus - 

The Union of India, represented by the 
Secretary to the Government of India, 
Ministry of Environment, Forest and 
Wildlife, 
New Delhi. 
The Principal - Shri Debjyoti Mitra, IFS, 
State Forest Service College, 
Burnihat, Assam. 
The Secretary, Labour and Employment, 
Department, 
Government of Assam, 
Dispur. 	 Respondents 

Dy Advocate Mr S. Ali, Sr. C.G.S.C. 

OR D E R 

BARUAH.J. (v.C.) 

In this application the applicant has prayed for 

certain directions to the respondents. The facts are: 

In the year 1986 the applicant and four others were 

engaged as casual workers in the State Forest Service 

College, Burnihat. Out of the five casual workers, four had 

already been regularised. In the year 1996 the Principal of 

the college assured the applicant that he would also be 

regularised within three to four months. However, the 
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applicant's case has not yet been considered and he is 

still a ,Casual worker. Hence the present application. 

2.. 	In 	due 	course 	the 	respondents . have 	en,,tered 

• 	appearance and filed written statement. In their written 

• 	statement the respondents have admitted that it was aâsured 

that the applicant's cae would be considered within three 

to four months. The respondents have also filed an 

additional written statement. In the first.sub-para of para 

lof'the said written statement the respondents have stated 

thus: 

"as in the case of Sri Ananda Talukdar 
and 4 others 'in O.A'.No.32/91, no vacancy is 
available in the Stat.e Forest Service 
College, I Burnihat 	accornodated 	to 	the 
applicant who is casual; daily labourer and 
therefore, a Supernumerary post has to be 
created for the applicant, Sri Bichitta Nath. 
This will,, however, required approval of the 
Hon'ble 'Minister of Environment and. Forest 
and the Minister of Finance. This is a time 
taking process and it.requ'ires a minimum of 3 - 
.4 mohths time to complete the process. 

The Respondents further beg to state 
that, the case of the appliant will be 
definitely considered for regularisation. It 
is only a matter of time." . 

Though it was categorically stated that the applicant will 

be regularised, €'ill now'nothing has been done. 

31. 	We have heard Mr G.S. ' Kutubudhin, learned counsel 

for the applicant and Mr S Au, learned Sr. C.G.S.C. Mr 

Kutubudhin submits that there is total non-action on the 

part of, the department even though assurance was given to 

the applicant which reflected in the written' statement.' Mr 

Ali also does not dispute that the department wanted to 

regularise the'. applicant. However, for certain reasons it. 

could not be done. Mr Ali has 'also drawn our attention to 

the fact 'that the case was dismissed for default and after 

few months it was restored. This also, in all probability, 

hampered the earlier decision. Today, the Principal of the 

college ...... 



3: 	
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college, Shri B.K. Singh, is present in the Tribunal. He 

also submits before us that the applicant deserves similar 

treatment like the other four persons and it was also 

assured by the department that the applicant would be 

regularised soon. However, for certain reasons the final 

order could not be passed because of the non-receipt of 

approval from the higher authority. Mr Singh further 

submits that they hope to receive such approval within a 

short time. 

On hearing the learned counsel for the parties and 

also the Principal of the college, we dispose of this 

application with direction to the repondents to regularise 

the service of the applicant like the other four casual 

workers as early as possible, at any rate within a period 

of four months from the date of receipt of 'this order. 

' The 	application 	is 	accordingly 	disposed 	of. 

Considering the facts and circumstances of the case we, 

however, make no order as to costs. 

'G. L. SANGV/IINE 
MEMBER' .('j) 

D. N. BARUAB 
VICE-CHAIRMAN 

nkm 
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IN TffE CTEAL ADMINISTRATIVE TRIBUNAL 

GUt1AHATI BNCH : GUWAHATI 

BETW.N 

$hri Bichitra Nath. 

Applicant. 

AND  - 

 

-

The Union of India and Others. 

... Respondents. 

. particulars of the Applicant : 

1) Natne of the Applicant 

$hri Bichitra .  Nath, 

5/0 Late BhOgi Rain Nath. 

permanent resident of : 

village NiZ Juluki, 

P.O. Baraina, 

p.s. Nalbari, 

Dist. Nalbari. (Assain) 

. . .2 



present address : 

do. Shri Rabindra Chandra Bey, 

- Resident of village- Tamuli Kuchi, 

P.O. Bornihat, 

Dist. East ithasi Hi1lS, Meghalaya. 

ii) Designation and Office 

in which employed : 

Office of the principal, 

• 	 S 	 State Forest Service 

college, 

• 	 : 	Bornibat, Assam. 

• 	iii) Office address : 

Shri Bichitra Nath, 

• Gb. office of the principal 

State Forest service College, 

Bornihat, Assam. 

20 particulars of the 

Respondents. 

1) Names and 	 - 

Designations of 	 ' 

Respondents : 
• 	1* tJflion of India. 

• Represented by the Secretary, 

I,  

- 	 ...3 

5' 
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Government of India, The 

Ministry of tavironment and 

forest, Department of. nvironment, 

Forest and Wildlife, 

pariyavaranBhavafl, 

c.a.o., Complex, Lodi Road, 

• 	 New Delhi-hO 003. 

principal 	hr1 Debjyoti Mitra, IFS, 
• 	 - 	 State Forest Service College, 

Bornihat - 783 101, Assaii. 

$ecretary, Labour and braployment 

Department, Government of Assam, 

- 	Dispur, Guwahati-781006, Assam. 

ii) Office address 

of the Respondents : 

Same as above. 

3. 1) particulars of the 

• order against which 

the çPPhication  is 

made 

This application is made to give 

effect or to implement the 
• 	

- 	following orders - 

• a) Regularisation of post of Master 

• 	Roll labourers who have been 

. . .4 
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working since the year 1986 in the 

office of the $tate Forest Service Co1ie 

-e Bornihat, Assam, who Is entltled/ 

eligible for regularisation in procont 

to the Circular of the Deptt. of the 

per sonnel and ABOM No.49014/19/84/ 

• 	 stt(C), dated 26.10.1984 and Deptt. 

of Personnel and Training O.M. No. 

49014/18/84-Estt(C), dated 7.5.1995 

and also, vide Circular dated. 

• 	14.4.1978 under O.M. No. 49014/3/78 

stt(C) forwarded to the Deptt. of 

Forest by the Minisy of Agricu1tte 

and Irrigation. 

b) The benefit/benefits with retrospe-

ctive errect either from the date 

01' appointment or from the Circular 

dated 11.1.1988 issued by the Deputy 

Registrar, Forest Research Institute 

and College, Dehradun forwarded to 

the Deptt. of Personnel and the 

Deptt. of Personnel & Training under 

the Memo referred above to regularise 

Casual Workers/Labourers In Group 'D' 

posts to avoid termination of services 

which will cause undue hardships to. 

them. 

04605  
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Non-implementation of the Order 

under Circular dated 11.1.1988 

circulated by the Deputy Registrar, 

Forest Research Institute and 

College, Dehradun which was 

forwarded to all concerned Deptt. 

of personnels, ror regularisation 

of.services of Muster Roll Casual 

workers, who have been working in 

the office of the PrIncipal l  State 

Forest Servie College, Bornibat, 

Assain, under  the Ministry of 

ivironment and Forest,Deptt. of 

ivironment, Forest and Wildlife, 

pariyavaran Bhavan, C.G.O. Complex, 

Lodi Road, New Delhi-110 003, to 

be considered for regular appointment 

to Group 'D' posts. 

ii) The particulars of 

the Orders sought 

to be implemented : 

ri 

ill) .Subiect.in  brief : Non- regularisation of the post 

of the applicant working under 

Muster Roll, as casual worker since 

1986 in the office of the principal, 

State Forest Service College, 

Bornihat, when similar workers oft 

...6 
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identical casual workers working in 

the same orfice, gervices have 

already been regularised vide c'der 

dated 17.1.1994 passed in O.A. NO. 

32 of 19910 	 - 

jurisdiction of 

the Tribunal 

Limitation 

The applicant declares that the 

subject matter of the order sought to 

be Implemented or give effect are 

within the jurisdiction of the 

Hon'ble Tribunal. 

The applicant further declares that 

the application Is within the 

limitation prescribed In Section 21 

of the Administrative TribunalAct, 

1985. 	.. 

Facts of the case : 

The applicant Is a citizen of India and permanent 

resident of village — Niz julukI of the State of Assam and 

at present residlrg in the village — TarnulI Kuchi, xnder 

p.s. BoiiThat, within the District of itast KhasI Hills, 

Neghalaya, and is working since 1986 in the State Forest 

5ervice College, Bornihat, Assam.. 

The applicant is working on a daily wage basis since 

...7 
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1986 as aCasual Labour/ worker in the Muster Roll. 

The applicant has been working 1n the office of the 

Principal State Forest $ervice college, Bornihat, Assam 

since last 9/10 years as Casual.. Labour under Muster Roll 

till date and working in the various capacities such as 

Operator of Pump Set, Generator, attached with the 

Departmental vehicles and in' the field tours for Refreshers 

Course and also with other works etc. 

The copy of the applicant's experience 

CertIficate issued by the principal, State 

Forest Service College, Bornihat Assam 

Is Annexed herewith and marked as Annexure 

No.1 of this petition. 

The applicant is from very poor gamily and has to maintain 

his family, his old ailing mother, sisters, etc. Besides, 

all these, the applicant has to maintain hIS A& establish-

ments with his meagre income after putting more than 9/10 

years of services. 

[1 

e): The applicant, after putting his valuable services for 

several years to the esteemed organisation ) and prayed to 

the concerned authorities to regularise his services,to 

which the authorities turned a deaf ear ) and never replied)  

either in posltive,or negative ) regarding regularisation 

of his services. 

4068 
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1) 
	ie applicant further begs to state and submit that 

the services of the applicant deserves to be regularised 

considering his long and continuous working in the said 

Department as casual worker/ iabouZ under Nuster Roll 

and also in view of the Circular circulated by the 

Forest Research Institute and College, Debradun, vide 

copy forwarded .to the Department of personnel and AROM 

NO. 490l4/l9/84Stt.(C) dated 26.10.1984 and Department 

of per scinei and Training O.M. NO. 49014/18/84-Stt(C) dated 

7.5.85 andvide Circular dated 11.1.1988 and also 

Circular dated 8.6.1978 the under $ecretary, Govt. of 

India, forwarded copy of O.M. No. 49014/3/78-Stt(C) 

dated 14.4.1978 from Deptt. of personnel and AdminiS- 

trative Reforms to all Ministries/Departments, etc. of 

the Govt. of India that whenever there is a regular and 

continuous work in e..stence, against which casual 

workers have been employee for a long numbers of years, 

appropriate steps.may be taken to creat regular posts 

in accordance with the prescribed procedures for 

creation of posts in the relaxation of the 1an. 

The casual workers, who have rendered two years of 

continuous services as casual workers with 206 days 

of services im dating each year as against the usual 

240 days of service may be regularised in Group 'D' 

category, therefore, as per aforementioned circalars 

the services of the applicant be regularised with 

. . .9 
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immediate effect and full benefit/benefits as admissible 

under the Rules and also other allowances may be given, 

either from the date of app oiitment or from aforementioned 

circular dated 11.1.1988. 	. 

The copies of the circular mentioned 

above dated 11.1.1988 and 8.6.1978 are 

annexed herewith and marked as Annexure 

NO. 2 and 3 of this petition. 

g) The applicant has been working in the office of the 

Principal State, Forest Service College, Bornihat, ASSam 

since last 9/10 years and his services has not yet been 

regularised till, date though the other casual workers 

working in the similar post and discharging identical 

duties/work have already been regularised vide order 

dated 17.1994 pas sed in O.A. of 1991, he Hon'ble 

LI 
	

Tribunal vide above order directed 'to regularise the 

services of thesGapplicant whose. services have thereupon been 

regularised and are working in the regular posts at 

e sent. 

The r esent applicant, who was also working in the same 

catagory alongwith those applicant of the above O.A. 

No. 31 of 1991, his services 'have not yet been considered 

for regularisation by the Respondents authority in view of 

the aforementioned order dated 17.1.1994 passed O.A. 

No.32 of 1991. The pmsent applicant is, therefore, still 

working as casual worker/labour. 
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The copy of the aforementioned order 

dated 17.1.1994 passed In the O.A.No. 

• 	 31 of 1991 Is annexed herewith and 

marked as Annexure No. 4 of this petition. 

Ii) The applicant belongs to the other Backward classes 

of Yogi caste/community recógnlsed as other Backward 

• classes by the State Government of Assam and as such 

s regulaffiation of serviceS may be given preferential 

consideration. 
/ 

The copy of the other Backward classes 

certificate Issued by th&Secretary, Nalbari 

District O.B.C. Association is annexedherewith 

and marked as Annexure No. 5 of this petition. 

1) 	The applicant, who was supposed to be regularised In 

view of the order dated 17.1.1994 pasSed in o.A. No.32 

of 1991 Is still remainIngas a casual labour/worker and 

his regularisation of services had/have not been 

considered by the Respondent authorities till filing 

of this application. The applicant prays that the 
oust 

respondent authorities may be directed not to qeet your 

applicant from his services till disposal of this present 

application as he had already submitted several repre-

sentations alongwith those applicant of O.A. No.32 Of 

1991, whose services have already been regãlarlsed. 

9 ..11 
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The present applicant due to his personal difficuities/ 

problems could not- approach the Hon'ble Tribunal earlier 

and hence this atplioation is tiled to consider his 

case for regularisation of his services as the other 

applicants working in bhe similar post identleal to his 

work have already been regularised. 

3) The applicant begs to state and submit that his services 

may be regularised with immediate effect and full benefit/ 

benefits as admissible under the Rules and also other 

allowances may be given to him from the date of his 

appointment or circular dated 11.1.1988. Copy forwarded 

to the Department of personnel and AROM NO. 49014/19/84-

Estt. (C) dated 26.10.1984, and aiso copy forwarded to 

the Department of personnel and Trar4ning, O.M. No. 

49014/18/84-Estt.(C) dated 7.5.1985 by which the 

termination of casual workers' services was discouraged and 

in order to protect them fromundue hardships, and 

therefore it was decided as one time measure to regularise 

the Group 'D' posts employees if they were recruited 

otherwise than through the Amployment igxchange, The 

aforementioned circular dated 8.6.1978 is very clear 

and specific which directed all the Mini stries/Department s, 

etc. that appropriate steps may be taken to create the 

regular posts in accordance with the prescribed 

procedures to give employment of the casual labours, who 

have been in regular and continuous work against the 

existing continuous works where the casual workers have been 

employed for a long number of years. 



fr* 
•- 	

- 

k) 	The applicant begs to state and submit that several appli- 

cations/representations have already been submitted without any 
effect before the respondant No.2 to consider the ease of the 

- applicant for regularisatiofl of his services by giving him appointment 
in the regulr post in view of the order dated 17.1.1994 passed by 
the Ijontble Tribunal in O.A. No. 32 of 1991 aDd also the Order dtd, 

29.8.1994 passed in C.P.No. 17/1994 (o.A. No.32/91). 

(The same of the conies of such applications dated 2.3.1995 

and 4.12.1995 which were mitted before the Respondent No.2 
are annexed herewith and marked as Pnnexure No. 6 and 7 

respectively of this petition). 

70 Relief Goug 	: 

In view of the facts mentioned above, the applicant prays for 

following reliefs :- 	 - 

1) 	That your lordship would be pleased to admit this application, 

call for the records and after hearing the parties would be pleased 
to direct the Respondent authorities to issue the appointment 
order - regularising the services of the applicant, who is working 

in the office of principal, State Forest Service College, Bornihat, 

Ass am. 

That, the applicant may not be ousted from his services till 
disposal of this application. 

That the applicant's services may be regularised in view of 

the order dated 17.1.1994 passed 0.A.No.32 of 1991 and also afier 
dated 29.8.1994 passed in the C.P.No.17/1994 (O.A.32/91) which was 
made final vide order dated 30.8.1994. 

(The copy of the order dated 29.8.1994 and 
30.8.1994 are annexed herewith and marked 
as Ann6xüre No. 2 and 9 of this petition 
respectively.) 

iv). That the applicant's appointment may be 

0.013 
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regularised with benefit/benefits with retrospective 

effect either from the date of appointment or from the 

Circular dated 11.1.1988 (The Hon'ble Tribtmal, vide 

order dated 26.2.1991 in M.P. 105/92 (0.A.32/91) 

clarified that in case of success of the applicants in 

the O.A. No.32/1991 the petitioner will get all 

arrears and therefore the present applicant is entitled 

to the benefit/benefits since the time of.his appointment). 

8. g R OUND$ 

A. 	For that the applicant is an experienced worked 

and has put his services for last several years to the 

satisfaction of his superiors and has been found 

suitable by the authorities. 

Be 	For that the applicant has submitted the 

documents/papers which are relevant to this application 

and the same may be perused. 

For that the applicant has put his sincere 

services in the place of his posting for the last 

several years as daily labourS/ casual workers with 

great hardships but the authortty never cared to 

régularise his services in this days of his hardships. 

For that the members of such casual workers have 

. . .14 
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been regularised in the different posts in India and 

also the belongs to the other Backward Communities. 

. For that valuable right of the applicant have already 
aeiu.tto4 occured to the past and the Respondent authorities have 

denied of the same and is inisinstitutional, arbitrary and 

in violation of Principles of Natural Justices. 

For that the circulars stated in the facts of the case 

are very clear by dint of which the Respondent authorities 

could have regularised the services of the applicant. 

For that the applicant's services could have been 

regularised as the similar and identical services of the 

casual co-workers and applicants of O.A. No.32 of 1991 

have already been regularised. 

For that in any view of the matter the applicant is 

entitled to be appointed on regular basis. 

91 Interim Order preferred : 

pending final decision of the application, the applicant 

seeks the following interim orders 

1) That, the Respondent authorities may b. 

directed to appoint and regularise the 

applicant in his post under the facts and 

...l5 
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circumstances of the case. 

g 
rF 

14, 

ii) That, the Respondent authorities may be directed 

not to qu.st the applicant from his services 

till disposal of this application. 

The details of remedies exhauste : 

The applicant declares that he has exhausted all the 

remedies available to him under the Service Rule. 

Natter.Ot pending with.any other Courts : 

The applicant further declares that the matter,  

regarding which this. application has been made is 

not pending before any other Court of law or authority 

or any other Bench of the Tribu1a1. 

120 particulars of postal Order in receipt of the 

ApplicationFees : 

1) 	Number of I.P.O. - O9 

Name of P.O.  

Date of Issue 	- 

P.O. at which payable - - 

13. DetailS of the Index 

Index In ¶['Iplicate containing the details of the 

.. .16 

4 

4 
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140 List of iclosures :- 1ClO!. 

DetailSf 'Index. 

HL 
-.16 - 
	 ct 

4e 
document to be relied upon is enclosed. 

• 	i. particulars of the Applicant 1 

2. ParticularS of the Respondents-S 

S. particularS of the Orders - 

 jurisdiction of Tribunal - '4 
 LImitation 	. 	. -. 

 Fact of the case 

 Relief sought 7 

.  literim Order . 

 RemedieS tffiaust 

 Matter not pending in any other Court 

 postal Order 	. 12_ 

12 • Ann exur e No-1 at page..... 'I S 

 Annéxure No.2 at page..... I 9 

 Annexure No.3 at page..... 2J., 2.2_ 

 Annexure No.4 at page.....  

 Annexure No.5 at page..... 2.7 

 Annexure No.6 at page..... 

 Annexure No.7 at page..... 

postal Order for RupeeS...P.fr...'....' being I
,31
.p. NoQ9.... 

dated* .L.J.'Ji... of 	uwahati G.P.O. 

Voka1ab1ama  

Envelope ..........•..•••••• 	 4 Nos, 

copy of the application .............,.,.. 1N0.X4  

0 ..17 
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1RIFICATIQN 

I, 5hri Bichitra Nath, son of Late Bhogi Ram Nath, 

permanent resident of village - Niz juluki, P.O. Barama, 

imder P.S. - Naibari, District - Kamrup (Assam), working 

as Casual worker in the Office of the principal, State 

Forest Service College, Bornihat, Assam, do hereby 

solemnly affirm and declare that contents of the 

accompanying application for para 1 to 14 are true to 

my personal knowledge and belief and that I have not 

suppressed any material facts. 

And, I sign this Verification on this Iik 

day of January, 1996, at Guwabati. 

place : Guwahati 	
0)4 

Date :_12/1/9 
	 $ignature of the Applicant. 

- x - 
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Mono 

InAlm 	 Ax N o . 

S 

Ministryf &ivironment & Forests 
Department of finvironment o  Forest and Wildlife, 

Office of the Principal, State Forest Service College 
Buxnthat :w::: Assam 

•SSI;o. 

io WHOM Ir MAY 

THIS IS TOCERTIPY THAT Shri Bichitra Nath, 
Son. of Sri Bhagi Barn Nath,.Vjflage 	Nitiuluki, 
P.O0 Bóroma 9  Dist—Nalbári working in this ltjtt, as 
Muster Foil Labour since August; 1986 

He has possessed a good moral tharactero 

I wish him success in ltfe 

.4 

c 

u"
,  

- 	- 	I 

PRINCIPAL ( N' v/) i 

STATE FORE3T SERVICE (LLEGE 
BUIIHA 

tt. ?;3rt *rv4c 

S •• 0 • S 

I- 



	

ForoIJt Rosoareh 11111 L11;ut0 	 I?
' 

P.O.New Forest, Delira Dun. 	 Ax ,l_ro 
Dated thu 11-1 	9E3a, 

rv 
copy of the undermentioned paper is forwarded for in'orna-

• t:.onjuidflce & ncosary action to:- 

ALL D,LjucJLr,J.n/Coorc ittt,r/uu: , t ­ . , :1t;()v uC  

2.. All D.D.O's,F.R.I& Colic s,uehru Dun. 

P .A. to P .1.,i / Reitrtr, F.ILI & Co.Lleep, Dolira Dun. 

All Hed of Sections, F.R.I & Co1ieus, Uehra I)un. 

11 Outlying Units. 

- 
per Forwarded 

• e Copy of Dept. of Prsonnel & A.1t.O.M.NO9O1/iO/U4-E5tt.(0), 
the, 26th QQt 	, 194 

• 	CacuL lib our :1.n five 	L wenk o lLu 

• 	 It hae boon dcc .Ldcd thut; In thu j 	iistioii U; L V 	1VO 

day we e}c, c asuil w orkor S tuuy b o c non J ci ci r odJ or r ou .1.: i: 	. o Lu t'ncnt 

to 	 posts, if otherwisu oiiiJJ1o, if they iinvn put iii two. 
yearof service as caEiul workcr , \with 206 dtys otricedurin 

II. Deptt. of Personnel & Tr, ni:i, 0 .M .io. 49014/1 0/04-Es. (0) 
d'ttcd the 7th 1v1y,1985. 

	

• 	 • cu I. 	i''ru 
throuh ernl oyciunt cxcii ui n 5 :du / -.5-1135, 111 OlucI>  

The S or v.ic es of casu:i]. 	 m'y b o rsLiul:cr i cdl in Gr ou 
pos ts in various MiniStrid'/Dup:drto11t etc. ubjuc t to 	r'alli 

• 	conditions, in torns of the innur;t1. instruct Lone :Lnnuud by this 
Dopirttnunt . 	Gnu of Llnn.o conci Lt,.Lcucn 0 	LIvtL 	th 	u t: nil. \4OrlCurn' 
o onc orned should have b uuii r no rut L.d Lii i:nu1i thu niti ' t. uy.in n t o c licuio 
Sponeoriiliip by the emioy:cnt ex.c lntn:o be Lni a bu LU :Wd essOilt tal 

• 	condition for rcruitent under the ovorninont, it Ii.t rcputvtCdly .n  
b.o:n broujht to the notice of the 1perious ,adQinist;r:dtivoauthoritic'S 
thvL reru ttmon t of exnuil orku.r.n .it  outd iwuy bo cridc t1iróu-:h the 
euloy:ont xchani;o. It has, howevur, c ouio to the notice of this 
Tisart!]unt that in cort'tLn cases those tnstructLoru dmre contravened 
c.nui c iva1 works is icro r.cc ru Li; cd (ct; h;rw iso than L1i.roi>1I the inploy-

.n..cnt oxchtne . 	Thoui these perbonl,3 in;ty have been cuic Ai[11_036 as 
isual workers f o r a nurubr. of ycars, they arc not nLi•t'i.hle for 

r: uLar apointnent and thiir survicos may be tor:ninYtLed any ti:jo. 
:ivLn, rcrd to the fct that casu.•dl workers bciouL tot howcakcr 
i::ct 	thu noc lety and trrt or> of their survi cue illl cause 
unJU(}i ir(.i Ii)) 	tTi 	, 	i i 	i> i 	t I 	t Id nd , 	c 	 in 	Ott 
in c onu1tat Len with the Diroc Loi 0 :ncral, Eiirnloyut ii C 	tcd 'J.i .t Lii L11, 

c 
k zp,- 
	 Gout, . . . .2 

.--. 	. 

(S.,.Pani) 
J)n11 	ro 1 io t rn.r 

FO.LOO L 1un uttiu Ii Iiu'titu  

/ 	1 
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p wdrkors' 
recrujt(j befc:u t;h o i;ue of tho:: . .ty be cofl3jj for rcu]:.r a))o t.r['LtfI(r1'; to Grouj I 	 . j terms of th 	3Ofl(r 	ifltrt.1c: t1,onr, 	-f thir w(iy:,: L(1 	j,1(H / . 	i t tJ 	iL 0 t1i 	t lILOU1j UIL Utl)JJyiJ I, 	'.: XU 11,LI1, j)L U viii i / \ 1iib1c for rc.u1r P2O1fltoni: ii 1i. .thor  

/ 	It 	i13 	OlCO 	c.LLn i...iI;I1t, 	 I 	i.Il(.I,iu. ']wuflj 	JU !IiCCg 'In Lu l:uri 	iLh -o' Hc 	tL.'II 	.!:J •yi1t 

	

FfldU. 	If :.ny d Vitt io. in th i 	rr ', . i:d i.ity 	 bu i't 	;tr1d 	ruL.t til  o bffjj;ti con 

I 

I 

I. 
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No. 11l/78 fC
India 

• •r' 	
: 	 MinistrY of AgricultulO 	

yuJil 

• 

 

(DaportmOnIt of Agricult 0 ) 

r. 	cw Dohi, the 8th JUl10, WItS 

Acopy Of tho uncI0 non On 	
per. is forwardcd to- 

• 	A11 Attached & Subordiflat0 Off iCO. 
2. AllAdmn./EStt SectiOfls in •the Department 

f Aqri. 

3•DireCt0 
(A/Cs, Fert. Divn. Super Bazar, New 

1e1hi. 

4,V- Cs-Offjc?~cl'_P.rincipal A/CsOffi,b 	
Rood 

• 	 •', 	 tme.fltS, 	OW Delhi. 	 . 

5. 	
Offico Council. WcmberS 4Staff-Sid0). 	 ,. • 

fpr information, guidaPc and necesSarY act.Ofl. 

.. 
• 	

• 	 (GhanShyam Singh) 

for Under Secretary toh0 Got. of Irdi 

n.L. t of p 	 fprwrd0d 	•. 

Cop of O;M. No. 4 9014/3/78 	tt(C)dt0d 14th April, 1978 

from Department of Personnel & Administrative ReformS to 

.l 4 	tz/DcpnX0tt etce otc, of the Govt. of In.a, 

..... , p• 

Sub joct: 	nploymoflt of Casual Lobour ngain3t rog4ar pøt 

	

The undPr3igfld I.e directed t; 	that th O staff 1do of tho 

• National Council (JQ4) had represented kiut casun]. lo)DoUr wo9 being 

anployod contimously for nxnbor of ynars in vaX.OU5 Flinistrioo/' 

Dopartmnts 0nd ftc.d offico, in 3 T..gcafloo without being changed fran  
• 	 • 	

offio to office or pr'ojoct to proj 	Thoy h,,o, thoroforo, nuggosthd 

• 	
that a fonnula be evciLved thereby the lot of CaSUal lobour onploYOOS who 

wore continuously nployod for long párloda will be improved. The entire 
a  

of theN 	al 	 ot 
inattor was conaid9rod by aCanmittoe 	

ation Council (JCM)  

up to consider the itc. 1)iring th moettn ol' tho Canmit.too, ..° Sniff' 
continUOUS o rkin 

Side suggested that thercvor there was rel ai. 

	

or oY3 , rj 	dto doj2 __ hontmbor of 

IY)c'u..sr oats required and that action should b taken 

aJCP.JIg4'posiTif necossaly even by rle4flg the ban on creation of po5t3. 

The rnttor boa boon c,reC\illy cxtL1flOd. Tho lind Pr 
CctrnntSSiOn 

1io had examined the policy rolating to 
tho anplOyTfloflt of casual lthour 

the trua and coriditiOtS of their cmploymeflt, recanmandod thot cUn1 

labour should be restricted to work of truly cool naturo nnd in order 

* to onsuro that this is done, there nLculd b e a general rovIM of the 

	

d.sting position. The reconmunat.'.i '.. 	 n
eccpted by tho Cover1fl0nt 

and tndtruotiono wore accorcinv.y tasuod by the Mifliot1( 
of-FiflnflCO 

	

(Deportment of Expenditure) 	their O11. No. 8(2) Et Spi/CO (SIltOd 

the Z4thJanuorf, l)6l. Tho 3O policy, nLmo1y,cthat cauunl 11'OUr 

2/- ...• ...•• 

• 	

• 

-J 
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tthould bo V0tr1ctod to zork of c tuiy 
c1k3U1. natuo nd Uint no poron &ouj.d be appointed to pot; bora on tho rou1 nr tlL1 nhrnont has boon roltoratod fmn time to time. It tipponro thnt 

t11oo intnict1on3, a s pointed put by the Staff Sido Of tho ?Jaton1 CouncU 
(504) nra not being followed b7 tho vnriou5 	 of,  tho Govorxnt of India, It has, thorefore, boon docidod that 
Miniotry Of Ccininorce otc. should rcview tho ontiro policy raIttin to dop1oy!n t of ca.,]

ulll1bourors and 1evor t}ioro is rcar nc1 ccnt1uou ,  work In 	t10 	
bo 

(4L1 	j totho 	 in accordnnco with tho 
ro3cribod prococuro3 for craafion of joi 	in reloxnt4on 01 tha ban, 

: 

,l. 	
I 	. 	 ... 
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IN THE CENTRAL ADMINISTPATIVE TRIBUNAL 

GUWAHATI BENCH : GUWAH.ATI 

4 

DESPATCH NO. 	. 	 DATED GUWAHATI, THE 

	

L@1TNAL, APPLICATION NO. 	-'. f 't 
MISC. CASE NO, 

CONTEMPT CASE NO. 

REVIEW APPLICATION NO. 

TRANSFER APPLICATION NO. 

	

. 	 .APPLICANT (S) / 
PEIli lONER (S) 

VERSUS 

...REPONDENT (S) 

To 

61  

•••.•...•. ...... ..•.. 

Sir, 

I om diroctod to forwurd Iioiowith a copy of Judgment/Orcr dated 

passed by the Bench of this Tribunal comprising of Hon'ble T-t ç 	Cj 
_-'--Vice-Chair-man and Hon'ble 	 cS', L. 	Member. 
Administrative in the abovo noted case, for information and 4 c sary action, if any. 

Please acknowledge receipt. 

Enclo. 	As above. 	

j 

	1" 	
' tL 	1dtlttully, 

• 	 DEPUTY REGISTRAR (JUDL) 

/ 
q 

4. 
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CENTRAL ADIIINISTRATIVE TRIBUNAL, GUIJAHMTI [3E1.CH 

Original Application No. 32of 1991. 

Date of Order : This the 17th Dayof January,199. 

1• 

Justice Shri S.Haque, Vice-Chairman. 

Shri G.L.Sanglyine, Member (Administrative) 

1. Shri Ananda Chandra Kalta, 

- 2. Shri Kamesuar Das, 

Shri Predip Dey, 

Shri Prafulla Terang and 

S. Shri Basistha Ram Boro. 

All are working in the office of the 

Principal, State Forest Service College, 
Burnihat, Assam. 	 - 

By Advocate Shri .S.Kutubuddin. 

Applicants 

- Vgrus - 

Union of India represented by the 
Secretary to the Goyt. of India, 
Ilinistry of Environment and Forest, 
Paryavaran Bhawan, C.G..O.Complex, Lodhi Road, 
Ne-u Delhi. 

Principal.Shri Ivan Roy, IFS 	 ,- 

Lo 	 105, 

Lecturer and Principal-in-Charge, 	t' 	• 

State Forest Service College, 	 '\ 	';' 	 /1 
Burnihat - 793101 (Assam) 

4. Secretary, Labour and Employment 	" 

Department, Govt. of Assam,' 
Dipu r, Guwoht t. 	 . . . 	c 	nnc'nt 

By Advocate Shri A.K.Choudury, Addl,C.G.S.C. 

ORDFR 

Thp five anrli:int r, 	1)5hrt Annda Chrv ri- 	it, 

tA 	

(2) Shri Karnesuar D3s, (3) Shri Pradip Dey, (L)  iru11n 

Terang and (5) Shri Gasistha Ram rro are co.t.1 t.k't 

serving in the office or the Principal, State Fo:ct Srvicc 
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College, Burnihat, Assam under the ministry of Environment 

and Forest, Department of %Fo and Wlldlif, 

Government of lnda. Applicants'No,1 t64 are serving ince 

r 	7, • 1U 	ni'J t.Itti npp iinz N , 	Sh rt 1Th 	.t 	lm 

Eoro is serving since July, 1986 and.allof them Were paid 

minimum wages for five days in a week.Applicnnt No.5 had 
11 

been appointed in July,1986 through Crnployment Exchange. 

They have filed this application under Section 1 1) or the' 

Administrative Tribunals Act 1985 forreularjsatjon of 

their services with the depatrnent with all consequential 

benefits. 	 I 

2. 	Learned counsel (9r .S.Kutubuddjn submits that the 

applicants No.1 to 4 are serving as CasUal Workers since 

bcfrjrn 	 nd aipiicint No., Shri fth'i th 	-in1 r'nrn, 

recruited through EmploymentExchange is also unrkinn 

since July, 1986 and they all became eligible/entitled ror 

regularisation pursuant to Circulars of' the Depertrrent of 

Personnel and A.R. O.f.No.901/13/8-Estt.(C) dated 26th 

October,1984 and Department o.f Personnel and Training O.M. 

No.49O1L/13/84_Estt(C) dated 7th Nay,1985 circul3tJ vide 

letter dated 11.1.1966(Innexure-13). These circu1rs/O.'I1s 

had discourage termination of casual workers 1  services in 

order to protect them from unlue hardship and trrremnr9 it 

was decided, as an one time measure, 'in consu1ttiun uLh 

the Director General, Employment and Training that casual 

worKers recruited prior to 7th May,1985 be reoularised '  

to Group-E) posts even i r 'their rec ruitment 	e nt 

C1 	, 

2 	 .,4 

0 

Ia_I 

* c Jv 
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through the Cmployment Exchance. Principles of tir,  Love 

two U.Ms have been made applicnhle for the puroe of 

regularisation of services of casuol workers rccruited 

after 7,5.1985 through Employnent Exchange, Learnrd Addi. 

C.G.S.0 Mr A.K.Choudhury submits that he has nothinq to 

comment in vieu of the policy coninined in the ahove two 

O.fls (Annaxure..iü). All the Pivc1 applicrts' arf 	L'r'irI 

COntinuously/wjt.hout br€ok from May,1985 (applicnt rrD, 

1-4) and from Ju1y,1986 (applicant No.5) as Casual corkers. 

3. 	Upon hearing counsel or the parties and in vieu 

Liteof 	 iJie4y 	Lflht1J,.f,(j 1t 	th€ u rt'leb (I'1OV8(ItILJ{IN t 

to above, the applicants are entitled for requJPriticjn in 

their services in the department. 

4, 	This application is alloued. The responicnts are 

directed to regularise the services of the app.1icrnLs 

within 45 ('forty five) dayi from the date of rocF•il copy 

of' the judgment/ordor. We make no order as to cost. 

5. 	Inform all concerned immediately for implcmcnttion. 

d/.. S.  Ha quq  
p$ J 	i 	VICCIN 

S /... 

Ip -i 
H i 

TRUE CO?'T— 1 

0"1-1 le ti, ~ q I 
,-, 	

8ectior officer (Judicial) 
Cntr8I AdrflinIStratVO Trbun*I 

\} 	Quwahati Bench, Guwahall. 
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0 ER BACi, 

AV 

on 

/ 	 4 

\'egstrti undery{ 	ie1y Registration I 	 AciXXl rz 6 	re#,fed by the state Govt. 

S L 	 vide 
MEMO NO. TAD M!5C1112'76!13/3rd March 1976 

Regd, No. : 890 
9-3L_ 	S. K. Barua Road, GUWAHAT!-781006 

t 	
, Date—q I).-ç9q 

Ceztjfied that Shri/Sh.rimatLjLtCkA.rh4, J'.00I..UIJ 
So/daL 	r/wife- of S'h-i-i/late 	ci 	 .J) :ii9 

_...jViilate/Town/T. E. underJcô, 
Cl P./S 	Sujub..Division in the District of 

Assam belongs to 	 Caste/CommunityJT1i4be- 
which iS recognised as Other Backward Ia/M e-Oef-Baek.wad_C1au. by the 
State Government of Assam. 

Gene!!y He/n.e- is residing at jQj Villagefçewn/ 
--Eundr _9rs._'P./S. in the Distrif oJ tj6cji 	Assam 

4°4I8 

	

- 	 of (\ ' 	idnt/Gcn. Seey/oiY 

	

— 	 (Authorised Person) 

Pad
/3( ,y7lsam Other BaF 	Association 

N.J.tiAPJ 
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& 
V 

J 

The Principal, 
State forest Service College, 
ornthat - 783 101, 

Assam, 	V 

14  , Y---f 
16 11 x Al 6, 

Dated Bornihat the 	'March, 1995 

IS 7l 	t An. ap!,1fation prayIng to regularise the 
services of the Arp11cant. 

with due respect and humble submission I beg to 

state that the services of my fellow workers, who have been 

working as casual V 
 workers/labotwers, have already been 

regulariged as they have riled an application before the 

Hon 'his Central Idm1nistratjvà Tribuna1 Guwahati Bench, 

That Sir, I also being a casual worker or similar 

nature doing thà identical work s of the applicants or 
VOSA.NO. 32 of 1991 who were ordered vide order dated 

17.1.1994 to regniarise their services and as such 

V 	 also entitjd to kka be regularised in my services. 

I t  therefore, pray your honour t4 regt.zlr1se my 

services after giving all the benefits of my services since 
V 	 the date of my appointment. 

Yours faithfully, 

( BICHIThe NhTII) 
Casual Worker, 

State Forest Service College, 
Borriihat - 783 101 2  

ssarn. 
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or 

To, 

he prinoipai, 	 AV 
State Porest Service College, 
Bornihat - 783 jOj 
Assent. 

toted Born hat the-t$ij)ece!nb  er ,1995. 

Sir, 

I 

4 

with reference to my application dated  

March, 1995, I beg to inform you that my services have 

not been rguJ'ied till to-day. 

61r, the sor-4ces of other applicants of C.?. 

No. 17/1994 (O.A.32/91) hcyø I.1so been rgu1erised by now 

and,therefore pzy your honar to regul8rlse my services 

and to give all the benefits of services from the date 

of my appointment, i.e. since 1986. 

Yotu's faithfk1lly,  

Worker, Casu&

N  

( Bi€HI ]. NATU) 

State Forest Service College, 

\ 

\,L  
Assatn. ///)' 	

Bornihat-783 1)1, 
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Mr.A.K.Choudhury Addl.C.G.S.C. 
fo; the p respondents. PursuAnt t our 
dirdtfons dated 1--4 il l e  

No.2 Shri Surindra Nath k8lits,State 
Forest Service College, Fiornihat, Msat 
appears in person. Learned advocate 
for the applicant is not Present 

1ossib1y because to-day is restricted 
Holiday here, 	 on 

Mr.Choudhury placesLrecord a copy 

of the letter received fr(xn the Govern-

ment of India, Ministry of Environment 
& Forests dated 25-8-94 to-cether with 
a telegram received from the Joint 

Secretaryof the sai.d department. 

Fromn the letter _`it., appears that 
out of the 5 original applicant,enc 
has already been rigularisod but others 
could not be regularised due to flOfl.. 

availability of posts It further appears 

that a Special Leave Petition against 

the judgment of this Tribunal was filed 

in the Supreme Court 'which has been 
dl amused on 19--94. In pwagtaph 6 

of the .letterthjs signed by the 
Under Secrotry, 3overrmntL of l.mdla 

the respondent3 have tendered ano un-
qualified apology on bh.a1f of the 

Jinistry for the deJayimplcmenting the 
ordeir2f  L lit a in hmmi.a • Imy t h. Irl eylall ,  

and letter time for ihiplenmenting the 

orders is sought. It appears that addi., 
tional ostjin Group 'B' will have to be 
created for the purpose of regularisa-

tion of the remaining four applicants. 

In thts'cjrcumstances we acc,ppt the 
unqualffLg apology tendor/md woul4 

1scharge the Cont empt App ii cat I on 
th&s c1rcum5tice5 polr.ted c'tit in the 
letter 7  We think further time of three 
month,from b to-day should be given 

Contd/_ 

I. 
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- 	 CP17/94(0.A. 32/91) 

i 	kz 

29I8..94 	to the respondents tocomply with the 
a_4 tt. 44€_4ACt 

'originalorder,  Copy of the letter and 

I 	 telegrani 	are taken on recor'hal1 

• 	 r.'art of this application' 

•1 • 	 We withhold the passing final 

order 1n terms until toorrow to 
• 	 ,enable the counsel of the applicnt to 

•\ ,remain present. Respondent No2 • need 

$ not appear in person to-norrow. 
• 	

-_______________ 	 - 

Sd!— M,G.CUAUDHARI 
VICE CUAIItIIAN 

Sd/— G.L.SANGLYIIj: 
flIJBER (Ac1N) 

COPY 
• 	

I 

-* 
• 	 5r:cn (c.er  (.J) 

C 
• ,i1tJ' 

........... 
• 

As 

ii 

::. 
•: .• 	 •• 

• 	•. 
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I.L. 	 CENTRAL ADNLINISTRAI'IVE ThII3UMAL 
GLTAAT I DLNGH 	 'II  

. •.. 

W b  - 	G,i7/Yi(OA 32/91) 

Karneswar Das & 'Ors., 	 ., 	 ApplicantS 
- 	 Vs. 

Union of India& Ors. 	 .. 	ito'ponknts. 

• 	 HON' BLE Mh JUST ICE W (3 CHOU&HAhY, VICE CUAIiAN 
HON' DLHI (3 L SAW4LYINE g  MEMJ3E1(A) 

• Forthe applicant. 	: Mr. Q.S. Kitubuddjn,Adv. 

Ior the respdts. 	: Mr.A.1(. 	 COS 

O 94 

Neither the applicBrlts nor their' advocate 

Yr. 1(.S. kutubuddin is present. Mr. A.'.Chuudhury, for 

the respondents • The order was 	dictated yesterday  

Is now niødo finel and pronouflcQd, A copy of the or1cr be 

supp1ied to the learned counsel for the rospondonts 
.". 	:- 	•' 	\ 

Choudhury, 

* 	 d/— Vice—Chairman 

d/_ tember(A) 

Menio,No, 3332- 	 dt.0c/,/t. 

Copyto :- 

Mr. (1S. Kutubuddin,Adv, High Court, UuWahiti. 

2. .Mr. A.K. Choudhury,Acd1.CGSC, CAT. Cuwahati. 

	

CN• 	 * 

	

• 	 •• 	sEqcIaN OFFICR(J) 
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IN i/CENRAL ADMINISTRATIVE TRIBUNAL 

GUWTI BENCH AT GUWAHA.TI 	r ' 
Or- 

Ch 

O.A. No. 34/96 

Sri Bichitra Nath 

-Vs.- 

Union of India & 8rs. 

In the matter of : 

1ritten Statements submitted by the 

Respondent Nos 1,2 and 3. 

Written Statement 

The humble Respondents submit their 

Written Statements as follows : 

11 	That with regard to statements made in paragraphs 

1 0 2,3, 	4 and 5 of the Application the Respondents have 

no comments. 

2 • 	That with regard to statements made in paragraphs 

6(b), 6(c), 6 (d), of the Application the respondent 

have no comments. The same being matters of record. 

3. 	That with regard to statement made in paragraph 

6(e) the respondents beg to state that the Director of 

Forest Education, Ministry of Environment and Forests was 

Contd.. .P/2 

I 
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2 

requested by the Principal, State Forest Service College, 

Burnihat vide letter No. SFSC/BHT/15-145/1424-25 dated 

26.12,94 to request appropriate authorities for creation 

of supernumery post of Mazdoor so that the applicant can 

be appointed as Mazdoor in the College. 

A photocpy of the letter dated 26.12.94 as mentioned 

above is annexed herewith as Annexure-R 1 . 

4 • 	That with regard to statements made in paragraphs 

6(f) and 6(g) of the Application, the Respondents beg 

to state that Under Secretary to the Govt. of India, 

Ministry of Environment & Forests has been requested by 

the Director of Forests Education vide letter No. 18-7/91- 

(. 
1. 

i..  

t.  

4' .  

DFSE dated 2.2.95 to create one post to regularize the 

service of the applicant. In the meantime the applicant 

has filed a 16representation dtd. 2.3.95 requesting for 

regularisation of his service. Necessary action to 

regularise his service and appoint the applicant has been 

taken vide letter No. SFSC/BHT/15-145/1424-25 dated 26.12. 

1994. The Principal, State *orests Service College Burnihat 

again request the Director of Forests Education, Ministry 

of Environment, and forests vide letter No. SFSc/BHT/15- 

147/350. dated 21.3.96. 

Photopopy of such letters as mentioned above 

are annexed herewith and the same are marked as Annexures-

and R3  respectively. 

Cotd, ..P/3 

-r ,' 	 r' 	 ? 	•.-•' 
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50 	 That with regard statament made in paragraph 

6(h) of the Application the respondents have no comments 

as the same being matter% of records. 

6. 	That with regard to statement made in paragraphs 

_(i) and 6(j) of the application the respondents beg to 

state that in the earlier case the applicant was not a 

party and as such he could not be regularised in service. 

The respondents further beg to state that the higher 

authorities have already been requested for creation of a 

post to regularise the service of the applicant vide 

letter No. SFSc/BFIT/15-124/261...62 dated 30.3.95 addressed 

to the Under Secretary, ovt. of India, Ministry of 

Environment & Porests. 

A photocpy of the letter dated 30.3.95 is annexed 

herewith and the same is marked as Annexure - 

	

7. 	That with regard to statement made in paragraph 7 

of the application regarding Reliefs sought for the 

respondents beg to state that if a similar direction is 

given in this case like that of o.A. No. 32 of 1991 the 

respondents will definitely consider his case for 

regularisatjon of the applicant's service. 

That with regard to grounds of the applicant's 

appijeationin paragraph 8 the respondents beg to state 

that they have no comments. 

That with regard to statements made inparagraphs 

9-14 of the application the respondents have no comments. 

P/4 
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VERIFICATION 

I, Sri P.R. 5ingh, Lecturer, State Forests 

Service College, Burnihat as authorised do hereby 

solemnly declare that the statements made in this 

Written Statement are true to myknowledge, belief 

= 	 and information. 

And I sign this verification on this the 	iti1 

day of April''at Burnihat. 

DECLARE NT 

- 	 - 	 . 	 - 
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(t MastJ 	
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: 

6U1AHATI BRANCH: GUtIAHATI, 

IN THE MATTER 0Ej. 

a _A No. 34/96 

Sri Bjchjtra Nath 

-Versus- 

The Union Of India & Urs, 

— AND 

1NJHE MATTER Uf 

Additional. 'Iritten Statements 

submitted by the Respondents No, 

l,2and3. 

1TTEN STATEMEN 

The humble Respondents 

submit their ,Jitten Statements as 

	

I 	follows :- 

(Contd.) 

C, 



I i  
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1) 	 That the Respondents beg to state 

that, after the submission of the 0 .A. No 34/96 

by the Applicant ed,the Respondents have sub-

mitted all the documents and informatjons flece-

ssary for cOnsideratipn and for regui.arisatpn 
\ 

• 	 of applicants Service including the higher autbo.. 

• 	
rities. H is case is now under cOnsideration of 

the Govt. of India fo r  regularisation. 

The Respondents furtlhog beg to  sub 

mit, that as in case of Sri Ananda Talukdar and 4 

Others in O.A.No. 32/91, no vacancy is available 

in the Stats Forest Service Collage, flurnihat 

accomodated to the applicant who is casual 

daily labourer and therefore, tv a Supernumerary 

past has to be created for  the applicant,Sri 

Bichitra Nath, This will , Waowever, required 

approval of  'the Hon'ble Minister of Environment 

and Forest and the Minister of Finance • This 

is-a time taking process and it requires a 

minimum of 3 - 4 months time to complete 

the pr°cess 

The Respondent further bego to 

state that , the case of the applicant Will 

be definitely considered for ragularigation 

It is only a matter of time 

.; Verification. 
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In the Central Admiistrtjvè Phni]w1,n+i 

Bench, Guwahati, 

O.A.No.34/96 

Shri Bichitra Nath 

Vs. 

Union of India 

ct4 

 

and others, 

 

DO 

• In the matter of:- 

Written statement submitted by the Principal, 

State Forest Service College,Burnihat, Respondent No.2, 

in response to copy of the order dated 1.-7-98 passed 

by the Hon'ble Tribunal in O.A. 34/96 directing the 

Principal to appear on 17-7-98 and the order dated 

17-7-98 passed by the Hon'ble Tribunal and notice 

dated 21-7-98 to the Principal,state Forest Service 

College , Burnihat,' 

Written statement 

The humble Respondent No.2 the Principal, 

State Fost Service College,Burnjhat, most respectfully 

submits his written statements as follows:- 

1.That the above case was dismissed for default 

by the Hon'bie Tribunal vide order dated 26-597 copy 

of which was sent on 30-7-9 to the Respondent No.2 

by Mr. S.Ali,Sr.c.a.s.c.,cJAT,Guwahati for information 

alongwith his bill. 

2.That there after, the Respondent No.2, did 

not get any information regarding restoration of the 

case by the Hontble Tribunal from Mr.S.Ali,Sr.O.G.S,C. 

Contd..... 2. 
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3.That a copy of the order dated 1-7-98 

was sent to the Respondent No. 2. by the H on 'ble 

Tribunal Registry vide Memo No.1833 dated 6-7-98 

for his appearance before the Hon'ble Tribunal on 

17-7-98, but unfortunately, the copy of the Hon'ble 

Trjhunalst order was received on 22-7-98 and as such 

the Respondent could not appear before Hon'ble Pribunal. 

4, That the Respondent No.2 on receipt of the 

Hon'ble Tribunal order dated 17-7-98 wrote to the p 
Section Officer on 22-7-98 requesting him to fix 

another date for hearing of the O.A. 34/96 and intimated 

the Respondento 

inexure-I is the photo copy of the letter 

dated 22-7-98 written by the Respondent No.2. 

That the copy of the order dated 17-7-98 

passed in O.k. 34/96 was communicated to the Respondent 

vide letter dated 21-7-98 by the Deputy Registrar,OA, 

Guwahati asking him to file a reply alongwith documents 

in support of his reply, in the Hontble Tribunal after 

serving a copy of the same to the advocate of the 

applicant, and to appear in person or through a Legal 

practitioner/Presenting Officer, appointed by him,andi 

accordingly the Respondent No.2 has filed this written 

statement. 

That your Respondent submits that he has no 

• 	 intention to disobey the orders of the Hon'ble 

Tribunal, The Respondent has not flouted the order of 

the Hon' ble Tribunal but because of delay in receiving 

• 	 the copy of the orders dated 17-7-98 he could not 

appear before the Hon'ble Tribunal on the date fixed 

for his appearance but he has intimated the reasons 

for his non-appearance on that date. 

Contd. .. .3. 

K 
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7. That the RespOndent No.2 begs to state 

that, he has not disobeyed any direction or orders 

issued by the Hon'ble Tribunal snd so he may be 

exouseda 
._APFIDAVIT 

I, prithvi Raj Singh,Principal,State 

Forest Service'Collee,Burnihat, do hereby solemJy 

affirm and state. as f.ollowa:- 	 2 

• I ,That• I.. am the Principal of state Forest 

.$ervice .C.ollege..,Buihat, and, as. such I am 

fully aoquianted withthe facts and 

circumstances of the case. 

2 .That the statements made . in paras 2., 3,4, 

and 5 are true to my kiiowledge and those 

made in paras 1, in the written at ate ment S 

are true to my info xinat ion and the rest a 

are my humble submissions before the 

Hon'ble Tribunal. 

And I set my hand here unto this 

affidavit on this 3rd day of August,1998 

at Guwahati. 

DeclaraTIt7T1. 

Solemly affirmed before me by the 

deponent, $hri Prithvi Raj Singh, who is 

identified by Md. Shaukat Ali,Advocate on 

this 3rd day of August , I 9S8 at Guwahat i. 

19 
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81247 (R) 

fl-793 101 
GOVERNMENT OF INDIA 

MiNISTRY OF ENVIRONMENT & FORESTS 
STATE FOREST SERVICE COLLEGE 

BURNIHAT PIN-793101 

...

c'-i 

	
Dated 

Th. Section Officer, 
, Central Administrative Tribunal, 
,Guabati Bench, Guwahatiz-5. 

Sub,- OA.Uo.34/98 Sri B.Nath Vs Union.of India and others. 

Rfz- Sonbla CAT order d*tad 1-7-98 memo No.1833(2) dated 6-7-98. 

Sir, 
With reference to memo No. cited on the above subject. It is to 

inform,you that the said memo/letter was received in this Office on 22nd 

July,1998. Therefore, it is requested that another date fixed for hearing the 

matter may kindly be communicated to this Office at an early date. 

Enclo:' Photo copy of the 
order dated 1-7-98, 	 Yours faithfully 

(P.R.Singb  
Principal - 

State Forest Service College 
Burnihat,Aesam. 

copy tOi- 

Shri S.Ali, Senior C.G.Sc. CAT Guwahati Bench for information with 
r'fernco to CAT's memo N0.1833 M. 	 I 

Principal 2- 
State Forest Service College 

Burnihat,Asaam. 

-000- 

1- 
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